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[Shri Piloo Mody]

fortunstely this carmot be done by
legislation. Unfortunately the Fro-
fessor being highly technical had
gohe beyond himself. What shouid

be is that the banking system
be made better as in European
£o! or in America. You do

not have wery serious difficulties mn
encaghing cheques there, und I cer-
tainly do not want to say that we m
India are more dishonest or less
dishonest that we cannot adopt this
system easily. I grant you that there
are certain difficulties, particularly
in rural areas where you have a
shoriage of banks and thew bran-
ches, But it is a very good idea.

Then another suggestion which Dr.
V. K. R. V. Rao has made, which is
excellent fromt every point of view
and unexceptionable, is that the
transactions which take place on
property and things like that, should
be in the public gaze, in the public
domain. Nothing destroys as much
as public exposure. Therefore, 1
would like the Government to have
the names of tax-evaders posted up,
to have their names published. I
would like to see the transactions
taking dplace in the open and not in
a ¢landestine fashion where nobody
knowg what the relevant details of
the contracts are. Even about the
systemy that the Government has
started of publishing people's in-
comes etc., at t I thought that it
was in questionable taste, but from
the sort of corruption and nepotism
I see today in which the entire
country has been shrouded, 1 think
it is a very good 1dea. We must have
public exposure of those who evade
and break the law, But then there
must be a certain rationality about
the law itself. There must be some
reasonableness abnut the law; the
law must be such that people like
to obey it. Afier all, the way the
tax structure is at present fixed, no

in the country who works or
has the capacity to work will want
to work. This , the sort of soclety
that they have .created.

T have said this once before. All
Ahier 05 youns of Tndebendonce oo g
years ce as @
ﬂlue%t our soclety m value of
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being r, With the lemguage tussle
and thgmeducationaletu:i tg:t have

been going or, we have now added
another dimension to the values that
we have created for our couniry-—
the value of being ignorant—so that
if you are poor and ignorant, wyou
can inhenit thus country, But if you
are hard-working, if you are talent-
ed, if you have skill, if you have
entreprencurship, if you have any
capacity, this country i1s no it place
for you to live in. These are the
values that we have created after
25 years of self-government.

When I hear discussions on Bills,
reporis and Commissions, all the
time evaging the basic issues and
going round and round on the peri-
pherv, trying to get a little bit here
and a little bit there, trying to gain
political leverage out of a situation,
1 get angry., when what you want 1s
to clean up society, and whon I find
my colleagues, whom you say 1
should treat with love and respect,
getting up and defending this sort
of things, it makes my blood boil.

It iy, with these words that I re-
qurst that Goverment accept the
Wanchoo Committee report in toto
if it is serious about eradicating
black money, and fiddle with it if
it 1s not

18.10 hry
BUSINBSS ADVISORY COM-
MITTEE

SixTeENTRE REPORT

SHRI R, V. BADE (Khargone):
Sir, I beg to present the Sixteenth Re-
po“rt'z of the Business Advisory Com-
mittee

e

MOTION RE FINAL REPORT OF
THE DIRECT TAXES ENQUIRY
COMMITTEE~—contd,

SHRI N, K SANGHI (Jalore):
Sir, today we are discussing a very
serious matter. We are consi
the final report of the Direct Taxes
Enquiry Committee which was laid
o Tabie of the House on the 20th

arsh, , 3 @& wery impor
subiect. The whole House is
ed over thiz matier and every 8
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ber has been wanting that some de-
sirable chunges are brought about in
the taxation structure of our coun-

When the Wanchoo Committee was
appointed, it issued a questionnaire
to be replied to and I am glad to
say that I had the privilege of ans-
wering the questionnaire and also
amwearing before the Committee to
give evidence for more than four
hours before the Committee,

The Final Enquiry Committee Re-
port that we have received, I think
the committee has done a very help-
ful task. They have received and
taken voluminous evidence and they
have still found it possible to sub-
mit this report in the quickest possi-
ble time, and 1t is really a matter on
which the members of the commitiee
should be congratulated.

SHRI JYOTIRMOY BOSU: Which
report? The interim report or the
final report?

SHRI N K. SANGHI: It would be
very nmice to go mto a lttle back-
ground of the tax structure in this
country, particularly on the direct
taxes admmnistration, after Indepen-
dence, we have had as many as six
commuttees, In 1947, we had the Tax
Investigation Committee; then we
had the Matha: Commission; later,
we had the Direct Taxes Inguiry
Committee’s report of Shri Tyag,
which resulted in the bringing for-
ward of the new tax law of 1961
Thereafter, we had the Bhoothalm-
gam Committee’s report, and now
the Wanchoo Committee’s report is
before us. I am glad that we are to-
day havingnzn opportunity to discuss
the Wane! Committee's report in
this House,

Whenever we have a report of a
commigsion, it gives out many re-
cominendations which come before

House, before the public and
‘are T%he Parliament and the
geupla. at is exactly what has beon
one by the Wanchoo Committee’s
:goﬂ. There have been more than
directions and recommendations

t this Committee has brought
us. It is alwsys that no one

would agree to every one of

the retommendations;

A

there woul

?
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be recomumendations with which one
person might agree and the others
might disaglce,

18.13 hrs.
[Surr R. D. BHANDARE in the Chair].

There will be a number of recom-
mendations on which they will have
divergent opinmions. But we have
really to take stock of the things as
a whole. Before the report of a
committee 1s submitted by an ex-
pert body, they take ewidence, thﬁ
take the adminstrative d
ties into account and they take into
account also all the consequences
that are there m the country be-
cause of the proliferation of black
money and various other matters.
Therefore, we shall have to take this
report a little more seriously.

Today, what is happening in the
society, We find there is a crisis of
confidence in society. There is no
doubt that everyone says that there
1s proliferation of black money.
Everybody today is, however, going
towards black money and thinking
of how to make som¢ easy money to
live by, and that has become the
bane of the society; the attention of
everyone, including the politicians,
the statesmen, the services and the
bureaucracy 1s being focussed on
this vagary which is spreading in
this country cancerously and
mn the other parts of the world. But
there 1s a crisis of confidence today
m our country, when we say that
we have no faith in the tax adminis-
tration. After Indeﬁandence, we
have seen that people have lost faith.
When it comes to the politicians, they
say that the bureaucracy is corrupt;
when it comes to the bureaucracy,
they say that the people are dig«
honest; when it comes to the tax-
recovering inspector, he feels that
the assessee is dishonest and he is
not doing his job honestly. en it
comes to the assessee, he feels that
the politiciang are not behaving pro-
perly and the tax administrator
the Government is not doing his
job properly, This goes on in a vici-
ous circle Instead of having ‘
remedial measures we find that
have been goinz on proliferatl
whele matter. Without proper educa~



;" going om today in ine:country, wi

¢ the situation that we have, where
.. the . value of .the rupee has. gone
;.- down during the last decade by more

. than 50 per cent, we have really.

brought ourselves to a difficult situa-
tion. It is really a problem to be
wolved with ‘a lot of restraint. -

in the wake of this, we have re-
ved ‘this- Wanchoo Committee’s
Yegort, and I am sure that this report
: gwe us the desired light and
o diretion, 1f ‘only we would care to
j[z.'jwark on: it,
: .I’am rveminded, Sir, of a story in
J%th;s ‘conmection. There was a kmg
.7 who  did not believe in anyone's
" ‘honesty and who thought that every-
. one ‘was dishonest. He wanted a gold
" crown to-be made for him. So, he
- called one. of the best goldsrmths and
".told - him. ‘You have to make me a
gold crown, but it has to "be made in
© my presence only’. ' The goldsmith
- worked for a number of days and
- made a crown, When the crown was
‘. ready, the goldsmith said ‘New, it
- will have fo be polished, and for po-
. lishing it, I shall have to put it in a
_particular acid, and after 1 take it
out from the acid, you will have the
. .crown ready’. The king agreed, he
" thought that the crown was ready by
. “then and, therefore, there was no
- hagm in allowing the goldsmith to
- take the crown and dput it into the
D particul!ai:h acid lAft er to purify it
o and pol it. er
" . crown ‘was brought to the king. The
. " 'crown-was really dazzling, and it was
g very ‘nice, and the king was happy.

The goldsmith then said: ‘Oh King,

= the crown you are wearing is mnot’

" made. of -'gold but of - some other

alloy’. This was a revelation to the.-_.
30“ Rs. '4,000. He wanted to take. it

| gﬁdh’imt Bcilt fﬂ;e’k it b

. that -instead of takin a8

how it could he: other. tha old. But . 1- g it by

* ‘ing because for the last 25 or
.. days ‘the -goldsmith was: workmg
it 'in his. presence. thou ht

h ,ﬂoldsmith gaid: ‘You not

- Tvented to.
; fgﬁk ‘since ;you did: hot beliéve me

inghi] - - *V"-‘-thuSe I put it in aeiél and, this
jth ‘the ‘Drices rlsing and mth ‘what
the multiplicity of controls. that are *

.another is not carried out smeemlg

-assessees, In thig mess, we

24 hours, the

“f am a goldsmith and 1.

convenient] and @
imake & good job of it. " Y.

.- wh ‘
o everybhing tor,g e et
1 have . Jodh t

have Eot a nan
crown’, . -

‘ Th:s is I:he sort of cnsis o;t tmaf‘-‘
from which we are suffering today.
One does not believe the -~ other.
Whatever work is given by one to:

and there is “lack of ~confidence .
everywhere. We - will have to  find .
out ways and means by which we
can revive thig confidence, Today the
junior officer does not respect the
sénior officer. The C.B.IL is after the
officers and the officers are after the
have to
find . a solution and I.think if we:
take care of this Report before us,

it will go a long way in helpmg
us to do so. ‘

The alleged Interim Report of ] the
Wanchoo Committee that has been
laid on the Table by Shri Bosu, whe-
ther it is the genuine one or not is
not important, but because of the
fact of its having been laid on the
Table, attracted a lot. of comments,
odu.onals and reactions. There are
certain pointsg in it which have been
highlighted, particularly, demoneti-
sation, a ceiling on cash holdings ete. -
All these matters are there. But
what we are-really concerned with
is what is contained in the final re- -
port and the direction in which the
recommendations made therein go.

My hon, friend, Dr, V. K. R. V. Rao,
said that there should really be re-
liancé on. more banking operations,
that every person should operate: -
through banks for payment wherever -
he can. It is a very good suggestion.

But the question is: can we. ean_y

make it practicable? -

I remember a recent. mcident A-T L
friend of ‘mine ‘was getting his
ghter married, For this purpose, he.' -
drew a loan from Govemment ‘of .-

banker suggest

-ﬂ‘i’;:* \

or in whole." But_ to
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ment, and until he went to the Gene-
ral Mansger, he could not get it
cashed,

This is really what is g:'eplexing
the society. We have recently seen the
bank clearance strike in Rajasthan.
Crores of rupees remained uncleared
by the Bank putting the people tp a
huge loss. There is presently a strike
by the Reserve Bank staff at Calcutta.
There are innumerable difficulties,
There should be a judicious method
by which we conduct operations
smoothly and to the satisfaction of all,
In this the Wanchoo Committee Re-
port can help us.

There are about 400 recommenda-
tions made in that copious report
made by a man of the highest inte-
grity, a man with the highest judicia]
knowledge in the country, Shri
Wanchoo. I am sure this a report
which we should not overlook or take
lightly. Government should go
through the report in its entirely and
accept those recommrendations which
are administratively feasible and
give effect to them so that we can
have a better tax structure and there
can be an atmosphere of confidence
in society which will help in building
a better society.

Shri Baladhandayutham told us
that many social and economic
changes are necessary. We are

not lagging behind in bringing about
social and economic changes. Today
we are marching hand in hand for
the emancipation of the common
man. Whether it was nationalisation
of banks or nationalisation of the in-
surance companies or the matter of
land ceiling or ceiling on rural
wealth, without minding about vote-
catching, we have brought about the
necessary social and economic chan-
ges. The party is fully aware of its
responsibilities to the peovle and we
ave going faster than all the Opposi-
tion parties put together.

1 hope the Central Government will
take the Wanchoo Committee report
séeriously and proceed in the direction
indicated therein so that we bring
about & better tax structure in the
s tpuntry.

tex sdministration requires a
u”'mw One of the sggestions

+
i

C
PRI ST

BHADRA ¢, 1894 (SAK4) Direct Tasts Enguiry 183

omm. (M)

made by the Committee is that thera
should be an independent autono-
moug Board of Revenue. If this will
bring about the desired change, I see
nothing wrong in implementing this
recommendation,. We have autono
mous bodies like the P & T and many
others. It is high time we accepted
this and many other recommendations
which would enable us to build a
better society where man can breath
freely, where the rich and poor march
hand 1n hand and we have less of class
distinetion in the country and we can
really be proud of this country., With
these words, I hope the Finance Mi-
nistry will look into the whole
matter for the betterment of the tax
structure in the country.

SHRI SHYAMNANDAN MISHRA
{Begusarai): Mr. Chairman, Sir, really
I am in a peculiar predicament. The
time that falls to my share is so ridi-
culously brief according to your cal-
culus, that I would be making myself
ridiculous too, if I attempt to make
any mr~amngful contribution to this
debate.

You will realise that we have to
deal with a voluminous report of 272
pages, containing recommendations of
the order of 267. I cannot even touch
the fringe of this voluminous report.
So may I concentrate my attention on
the must burning topic of the day, that
is. black money. Black money, to my
mind, is the progeny of black politics,
and so Jong as black politics remaing
in command, we will always have
black money and black economy. So
long as the present political constella-
tion exists and may I say also, the
kind of polilical regime that we have
in the country exists, there will be
no political will to eradicate black
money. In fact. there would be &
pronounced tendency in the contravy
direction namelv tn augment black
monev g0 as to freelv draw upon it.
That is very much in evidence today.

One pasitive  evidence that one
would like to have from the political
set-up of the day is—if they want to
ghow anvy pnlitical will and commit-
ment to eradicate black money—they
ghanld come forward with o8 Taw
which would oblige every political

1



' itures, their assets and lia.
,m JAre
are not

bmg the ‘political. will and com-
miment 10 erndicate black money.

culiar icament due to lack of
fime.. 1. would, ‘therefore,

myself b’y reading out a limerick on
“Wanchoo Committee repctt a

simll limerick: -

" Why not enjoy the magical bloom,

| 'Why do we want = to revel in

» . .gloom?

"', 'Black money and tax evasion,
' "Sovereign remedies for democra-

S tic erosion. _ _
R -Masswe mandate for Garibi
.- Hatao, :

S 'Anu«prohxbitxon- and Khoob PFilao.
“. " ‘Would you have them if you
< Jyotirmoy's mnonsensical plead?

" Let us_celebrate this colourful

- . marriage,
" Polities and money have wonder-
o fu:l camage
ftf to weaken the basis of
EE bility,
Lt ‘Hnw can we put up w:th thzs
T apdaeity,
-Géms in the crown, the ..graat
" Navarathnam
'Led bv Goenka and Chada.mbaram

SHRI JYG’I‘IRMUY BOSU Maruth:

ey S‘HRI SIWAMANDAN MIBHRA
‘Lt me comp}ete the limbmck

"uelled by the capitalist mite.

fm' debave and decent bmal
With this, T'end. :

.We ‘sre discussing a very important
: -ﬂub&act ‘and bedume of the late hour

‘of the Members have *goné (Inrewm-

0 dgclare :ts respectiVe receipts "tions). 1 would reguest you to sllow .

they prepated to do this?.
ppr!«;pared fo do that,

uld say that they are not going. ~cause there is no quorum..

As'l tnld you, 1 am really in a pe-'
content

_"derstanding that after 6
‘question of quorum should be raised. .

“mission  before; vow 1 rise |,
- point of order; According to. the 1l
L _.thehiinuse Cannot tramct husméla
i wmiahsﬂaMP SlVes dazzling 11gbt_»‘.’ - wathout. Quotutn. . :

mign Vgamchuo Report mtemm qm}l;;. ﬂmg«*'mere is xm‘ ‘ 'm?@

} -SHB:I P M MEHTA (Bhavmgar)
_8ir, I would like to make a submission. .

- (Saka)

fohy e is M q"mm in mé .

this discussion to continue on Mom~ .
day and adjourn the House now. be- .

'SHRI JYOTIRMOY' msvf sir 1
am raising a point of order.

MR. ' CHAIRMAN: ' Under what-".“.
rule? . i 2
SHRI JYO’PIRMOY BOSU Under‘ '

rule 376, I am surprised I have to .-
quote the rules for Mr. Bhandare who, -

- -I.am sure can quote from ‘memory. 1

take lessons from you.

MR*CHATRMAN: You are taking
too much of hberty

SHRI JYOTIRMOY BOSU: I am on

" & point of order under rule 376.

We are sitting on a8 Saturday; we
have foregone our lunch hour. We are -
tired, physically and mentally, our-
belves. those who are with us, namely, -
visitors, people around here, Lok
Sabha staff........

DR. KAILAS (Bombay South): Un- -

fortunately, there is no t:me on Mon-

day.

SHRI P. M. MEHTA: Even now ‘_
there is no quorum. The Minister
has to intervene and then the hem, -
Member will reply, It will take a long -
time. (Interruptions). This is not.the

way to discuss an tmportant subjact

Members have left,

MR. CHATRMAN: There s an un+
o'clock no . -

" SHRI P, M. MEHTA: I rise on &
point .of order now. It was my mb P

"MR. CHATRMAN: Le "m

Eleven of. mhe C
August 2&% 19’12

:.}amm*mm.‘u-n st




